37 Written Answers

1 2 3
Tamil Nadu 668258 675276 695436
Pondicherry 14860 15012 15200
Lakshadweep 876 888 908
Total 8837562 9510157

5159785

Compulisory NCC Training

*177. SHRI CHHITUBHAI GAMIT :
SHRI MANIKRAO HODLYA GAVIT :

Will the Minister of DEFENCE be pleased to
state :

(a) whether there is any proposal under the
consideration of Government to make N.C.C. training
compulsory in the colleges throughout the country;

(b) if so, whether Government has received any
recommendations from its Defence Affairs Committee in
this regard;

(c) if so, the details thereof; and
(d) the reaction of Government thereon?

THE MINISTER OF DEFENCE (SHRI MULAYAM
SINGH YADAV) : (a) No, Sir. ‘

(b) to (d) A Statement is enclosed.

Statement

The Standing Committee of Parliament on Defence
(1996-97) in its Fourth Report has recommended that
National Cadet Cores (NCC) should be extended to all
colleges and training should be provided to NCC cadets
particularly at Under Officers and Senior Under Officers
level with a view to developing in them officer like
qualities and thus enabling them to obtain Commission
in the Armed Forces. The Committee further
recommended that the Government should examine the
feasibility of resurrection of NCC as a feeder organisation
to the Armed Forces adding that the NCC should also
be developed to provide manpower at short notice in
the unfortunate event of conflict.

2. NCC is essentially a youth movement attracting
young people on voluntary basis. It is felt that the
essential character of NCC should be retained and it is
not desirable to make NCC compulsory is educational
institutions throughout the country.

Security Force for Airports

*178. SHRI CHANDRABHUSHAN SINGH :
SHRI RAJKESHAR SINGH :

Will the Minister of CIVIL AVIATION be pleased to
state :

(a) whether the Government are planning to raise
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a dedicated security force for the Airports in the
Country;

(b} if so, whether the force will be trained and
answerable to the Airport Authority of India;

(c) if so, whether any concrete proposals in this
regard have been worked out; and

(d) if so, the "details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI C.M.
IBRAHIM) : (a) to (d) The proposal to set up an exclusive
security organisation to guard some of the airports is
under consideration of the Government.

Funds for Road Sector

*179. SHRI SUBRAHMANYAM NELAVALA :
DR. T. SUBBARAMI! REDDY :

Will the Minister of SURFACE TRANSPORT be
pleased to statz :

(a) whether the Transport Ministry has been
struggling for getting more funds for spending on the
road sector;

(b) whether some State Governments have failed to
utilise the precious external aid provided to these States
for the road sector, if so, the details thereof;

(c) whether these loans were given for ten different
schemes to build roads on the commitment that the
funds would be drawn according to schedule;

(d) the names of States resposible for the failure to
utilise the funds and the action taken against them;

(e) whether the Ministry has decided to sign the
loan agreements only after the loan for the concerned
projects has been acquired; and

(f) if so, the details thereof?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) Constitutionally, the Central
Government is primarily responsible for development
and maintenance of National Highways in the country
and all other roads are essentially the responsibility of
the State Governments concerned. Allocations of funds
for development and maintenance of National Highways
have been far below the requirements.

(b) Within the available resources the funds
earmarked to the States for externally aided National
Highway projects have been utilised. However, the
utilisation could have been higher but for some slippages
in implementation of projects on account of delay in
completion of project preparation, land acquisition,
shifting of utilities, environmental clearance, court
litigation, award of work and non-performance/slow
performance of contractors.

(c) Yes, Sir.

(d) For the reasons explained in para (b) above,
the first World Bank loan could not be fully utilised and



